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17.11.95 	 Learned Sr. C.G.S.C., Mr S. Au, 

• fiIs app11cttois is 1i 	 is 	present 	for 	the 	respondents. 	Neither 
• 	tdrrn art! wl the applicant nor any authorised person 

• •• 	
- 	 is preseiit for the applicant. List for considera- 

!r0r1
tion of admission on 1.12.95. 

• 	rated 	.(• Office to •inform 	the 	applicant 

immediately. 
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Mr S.Ali,Sr.C.G..S.0 is present for 

the respondents. 

Neither the applicant nor any 

authorised person is piesent on his 

behalf. Application is dismissed for 

default. 

Copy of' the order may be furni-

shed to the learned Sr.C.G.S.0 Mr S.A1i 

as requested and also to the applicant 
1. 

and the respondents. 
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A P p ENDIXI 

FORM - I 
( See Rule - 4 ) 

A 

Application under Section 19 o the Administrative 
Tribunal Act - 1985. 

Title of the Case : Shri Vasant Bhalerao 
s/o Late Pitambar Bhalerao 
Working as Sr.AdministratiVe 
officer,Doordarshan Kendra, 
Dibrugarh. 

V/S 

Union of India and others. 

I N D E X  
Sl.No. Descri 	of Documentrelied upon 	Page No. 

1. Application (in the prescribed form) 01-20 

2. 	A-01 Transfer Order No.40/S-II/95 dt.30.8.95 21 

3. 	A-02 Relieving order No.DIB/DDIK/3/95-S/345 
dt.29.9.95 22 

4. 	A-03 O.M.NQ.19/38/95-S-II dt.6.10.95 rej- 
ecting request for cancellation of 
Tranafer Order 23 

5. 	A-04 Details of service of the Applicant 24 

6. 	A-OS Circular dt.30.5.95 by ARTEE Associa- 
tion regarding instigating other 
Associations. 25 

7. 	A-06 I.C.M.No.Misc/DIB/95-S/1160 dt.5.6.95 26 

B. 	A-07 Note No.DDK/DIB/MISC./95-S/1245 
dt.13.6.95 	 1 27-28 

9, A-08 The Association 'ARTE's' letter No. 
DDK/DIB/ARTEE/95-21 dt.15.6.95 reg - 
arding staging agitation against 
Sr.A.O. (9 	 29-30 
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A-09 Application dt. 17.6.95 addressed to 
Respondent No. 3 for proceeding to 
Honble CAT etc. 	 31 

A-10 Leave Memo dt. 26.995 regarding 
grant of leave from 17.6.95 to 9.8.95 	32 

A-li Honble CAT Memo No.3692 dt.17.8.95 
regarding disposal hearing on 28.7.95 
in O.A. No. 139/95 	 3335 

A-12 Letter No.DDK/DIB/7(1)/93-S/2439 
dt.908.95 from Respondent No.3 to 
Respondent No. 2 forwarding request 
transfer application dt. 8.8.95 by 
the Applicant,enclosed thereto 	36-37 

A-13 Telegram and Speed post copy thereof 
dt. 16.9.95 addressed to the Respon- 
dent No. 2 for cancelling/changing 
the transfer order dt. 30.8.95 	38-39 

A-14 Application dt. 16.9.95 addressed to 
the Respondent No. 3 for nto relieving 
the applicant etc, together with its 
endlousers the aforsaid Annexure A-13 & 
A-13(ii) 	 40 

A-iS Detailed representation dt.29.30/9/95 
addressed to the Respondent No. 2 for 
not to transfer the Applicant to Aga-
rtala etc. alongwitho medical certif-
icate and Govt. Circular dt.22.6.95 	41-45 

A-16 Medical Certificate & 0.P.D. Card for 
food poisoning to the Applicant from 
6.10.95 onwards 	 46 

A-17 

	

	 Application dt.6.10.95 to 
the Superintandent of Police,Dibrugarh 
for food poisioning case as above 	47.48 

A-18 Application dt. 6.10.95 to the Resp-
ondant No. 3 for grant of Transfer 
T.A.Advance of Rs. 10,000/- 	 49 
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A-19 Order dt. 7.10.95 sanctioning 
Rs. 3300/- (against Rs.10,0001-) 
as Transfer T.A4Advance 	 50 

A-20 Handing over list dt.10.10.95 of Hindi 
Books by the Applicant to ClGrk-Hindi 
Dealing Assistant. 	 . 	 51 

A-21 Alication dt.14,10.95 addressed to 
the Dte., (vigilance) New Delhi 	52-55 

A-22 Memo dt.16.10.95 rejecting grant of 
transfer advance for family members 
by'the Respondent No. 3 	 56 

A-23 Application dt. 17,10.95 addressed to 
the Superintendent of Police regarding 
changing lock of Applicants office room 
creating hurdles in handing over charge 
enclosing therewith defective T.A.Bill 
and a note regardirg cashieef forts 
to obtain applicants signautre on reve-
nue stamp on the overleaf of Demand 
Drafts 	 -- -57-65 

A-24 Application dt.18.10.95 for retur- 
ning Identity Card . 	 66 

A-25 Application dt. 21.10.95 to the Super-
intendent Of Police regarding hammer 
strke on the door lock of the applic-
ants quarter 	 . 	 67 

27, 	A-26 Application dt. 24.10.95 to he Super- 
intendent of Police regarding telepho-
nic threatening to applicants son in 
Pune etc. 	 68-71 
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IN THE CENTR?L .ADMINISTRIVE TRIBUNAL 
GUWAHATI BENCH GUWAHATI 

ShriVasant Bhalerao son of Late Pitambar 

Bhalerao presently Resident of Quarter No. 

C-18 of the Doordarshafl Staff Quarters, 

DIBRUGARH-786 003 (Assam), working as 

Sr.AdminiStratiVe Officer in DoordarShan 

Kendra,DibrUgarh, relieved to join the 

Doordarshafl Kendra,Agartala on transfer 

in the same capacity. (Resident of PUNE 

(Maharashtra) i.e. Room No.2,Banakar Colony, 

near Patil Works Shthp,HadapSar, PUNE-444028) 

Present Postaddr 	:- 

c/o ShrI Deepak KurnarDas, 

chowkidinghee,UdaiPUr, 

P.O.- C.R,Building, 

Dibrugarh - 786 003 (Assam) ....... APPLICANT. 

VS. 

The Secretary,MiriistrY of 

information & Broadcasting, 

New Delhi - 110 001. 

The Director General, DoordarShafl, 

Doordarshan Directorate, 

Doordarshan Bhavan, Mandi House, 

New Delhi - 110 0010 

Shri Makhan chandra Rajkhowa, 

Director, Doordarshan Kendra, 

Dibrugarh - 786 003. 	....... RESPONDENTS. 

Contd. 2. 
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DETAILAOF APPLICATIO 

	

I) PARTI 
	OF THE ORDERS AGAINST WHICH APPLICATION 

.- 

The Application IS made against the following 

orders by Shri V.P.Bhalerao, Sr.A.04 of Doordarshan Office 

hereinafter called as the Applicant. 

Office order No.40/5-11/95 dt. 30.8.1995 from 

	

- 	file No.8/2/95-S-Il, by the Director General 

Doordarshan, New Delhi hereinafter called 

as the Respondent No. 2, which is enclosed as 

Annexure-A-01, transferring the Applicant 

from Doordarshan Kendra Dibrugarh to DDK,Agartaia 

Order NO.DIB/DDK/3/95-S/3451 dt. 29.9.1995 

	

-. 	(i.e. Axnexure-A-02) reliing the Applicant 

on 30.9.1995a.n. by Shri M.C.Rajkhowa, Dire-

ctor Doordarshan Kendra,Dibrugarh hereinafter 

called as the Respondent No. 3. 

The Respondent No. 2 issued the O.M. No. 19/38/ 

95-511 dt. 6.10.95, as at Annexure-A03, rej-

ecting the request of the Applicant for 

cancelling and changing the transfer order 

dt. 30/8/95. The said 0MM* dt.6.10.95 received 

by the Applicant on 28-10-95. 

II) JURISDICTION OF THE TRIBUNAL 

The Applicant.declares that the subject matter 

of the orders against which he wants redressal Is within 

the jurisdiction of the Tribunal. 

III) LIMITATION :- 

- - The Applicant Eurther declares that the 

Application is within the limitation period prescribed in 

Section 21 of the Administrative Tribunal Act.,1985. 

IV) FACTS OP THE CASE ;- 

..Shri V.P.Bhalerao aged 48 years (Date of birth 

14.6.1947) is the Applicant who Is from Maharashtra, 

Contd0 
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whose Home Town is Bombay. His wife is staying in 

'Pune with one son and one daughter who are educat-

ing in Marathi medium Colleges in Pune. The Appli-

cant initlly joined Government Service as Clerk 

Grade II in the Television Centre, Bombay-25, on 

5th July, 1972. He qualifieq the DepartmenieIExamina-

tion for promotion to the post of Clerk Grade I and 

later also passed the Departmental Examination 

for promotion to the 'posts of Head Clerk Accountant 

in the first atempt and was promoted accordingly. 

For further promotions no departmental examination 

is prescribed. The Applicant is a Scheduled Caste 

candidate. He rendered 23 years of service during 

which he was prorpoted as clerk Gr. I, Head Clerk 

Accountant, Sr. Accountant, Administrative Officer 

and Sr. Administrative Office w.e.f. 24-8-77, 

27-9-79; 30-1-86, 28-7-87, and 9-11-92 respecively. 

During the period of 23 years he was posted in 

Borribaytlrice, in Aurangabád twice and once each at 

varanasi(U.P.), Dáltonganj(Bihar) and Dibrugarh(Assam) 

These detai1sare shown in-Annexure A-04, enclosed. 

The Applicant joined Doordarshan Kendra,Dibrugarh on 

transfer in the same capacity as Sr. AdministraUve 

Officer on 10-5-1993, on tenure of 2 years period, 

whose duty is concerned with Administration, Estab- 

lisinment and Accounts matters etc. 
* 

The Applicant had filed an Application before this 

Hon'ble Tribunal as O.A.No. 139 of 1995 which was disposed 

of at the hearing- stage itself as per Annexure-A-11, enclo-

sed. Though the nature of most of the grievances raised 

therein, are not in the ambit of this Hon'ble Tribunal, the 

Applicant submiJt5 few relevant documents, concerning to 

Cause the impuned transfer order and the relieving Order 

at Annexure A_?l  and Annexure-A-02 respectively. Hence 

such relevant letters are enclosed at rinexure-A-05 -to 

Arinexure A-09, which are discussed briefly hereunder. 

Shri P.b.Dutta, Unit Secretary of the (Pecognised) 

Association-of Radio and Television Engineering Employees 

Contd. 



at Doordarshan Kendra, Dibrugarh Unit, hereinafter called 

as ARTEE, issued circular dt. 30-5-95(i.e. Annexure-A-05) 
tie amongstOther AssociationS inter alia requesting them to 

form common platform to fight with authority by raising 

theirs own demands stating that the authority was 'oncerfled 

with the Staff Welfare, citing examples of pending demands 

of providing 'Towels & Soaps' and he stated that it was 

time for all to raise hands in protest. 	- 

That an.I.C.M. (Internal Circular Memorandum) No 

MISC/DIB/95-S/1160 dt.- 5-6-1995 was cireulated by the 

Office of Doordarshan Kendra Dibrugarh, that states : All 

the Staff members including leaders of Associations should 

contact only Director for their grievances avoiding con-

tacting subordinate officers like Sr. AO/AO to ensure 

harmonious and healthy atmosphere. The said I.C.M. is 

enclosed as Annexure A-06. 

That at the instance of the-said Shri P.C.Dutta 

the Unit Secretary of ARTES and his co-worker Shri A.K. 

PathakS attempt to contact Sr. A.O. on 12.6.95, despite 

the instructions in the I.C.M. dt. 5.6.95, as discussed 

4
1n the foregoing paregraph the Applicant issued a note 

dt. 13.6.95 	
stati.- 

ng the facts therein and requesting to follow the instru-

ctions in the said I.C.M. dt. 5.6.95. The said note is at 

AnneXure-A07, which is se1f.eXP1aflatorY. 

•Thatthe said Shri P.C. Dutta, Unit Secretary 

ARTEE addressed a letter No. DDK/DIB/ARTEE/9521 dt. 

15-.6.95(i,e. at AnneXureA08) -to the Director, Doordarshafl 

Kendra, Dibrugarh citing subject as - "Protest against 

defamatory Note (i.e. Applicant's Notedt. 13.6,95) by 

Sr. A.O. (the Applicant) and inter alia made false state- 

ments that 	 - 

Mr. P.C. Dutta & A.K. Pathak visited Sr. A.O. 

(the applicant) through the direction of Shri 

M.C.RajkhoWa,Director was a white lie & 

baseless.' (The fact was that they told Sr.AO 

the Applicant that the Director asked them to 

contact Sr.A.O. hence they entered Room of 

Sr. A.O.) 
,DatJt. 

"He (i.e. the Applicant),.YeflOmOUS and provo-

cative comments against the Director (i.e. 

Respondent No. 3) the Head Clerk and other 

Contd 
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clerks. His (Applicant's) motivation was to defame the 

Engineering Staff • He (Applicant) mentioned the Director 

(Respondent NO.3) as inefficient - and threatened the Head 

Clerk Mr. Chetia-of transfer •..... 
	The Applicant 

states that all these are lies and fabricated efforts 

aimed at the Applicant. Hence the said Shri P.C.Dutta 

demanded reprimandiflg to the Applicant and punishment 

through degradation and withdrawal of the said Note dt. 

13.6.1995 (i.e. at Annexure A-07) and the said P.C.Dutta, 

Unit Secretary, threatened that they shall adopt agita 

tional path from 19.6.1995 the Monday. The said letter of 

the ARTEE dt. .15.6.95 is at AnnexureA-08, which is endor-

sed to the Secretary I & B, New Delhi, the D.G.DoordarShafl 

i.e. the Respondent No.1 and 2 respectively the Deputy 

Director Administration (f course in DireCtOrate,D00r 

darshan) New Delhi, the various officers in N.E. Region 

and the RTEE Units at New Eelhi, Cal cutt a and . other Asso- 

ciations inDoordarsh&I, ibrugarh;. def aming .  the Applicant 

for his no fault. It will be observed therefrom that while 

doing so, Shri P.C.Dutta did not enclose the AppliCaflt5 

Note dt.13-6-95 (Annexure-A-06) with ARTEES letter dt. 

15.6.95 (nnexuteAOB). 	. 	. . 

7. 	 In this connection, Applicant has already 

submitted théfacts in the O.A,No.139/95 at page4 thereof, 

filed In this Hon'ble Tribuia1, in which the Applicant 

has mentioned that he requested the Director (Respondent 

No.3) and submItted,.17.6. 95  (at nnxureAO9) ,followed 

by discussiOn with the Respondent No.3 that the said notice 

of agitation by Shri P.C.Dutta, Unit Secretary IS of law-

lessness, prejudicial to public order,of wrongful restraint 

and of incitment amounting to subversive of discipline and 

harmful to the public interest as an act of unbecoming of 

a Government servant of which asa preventive measure, 

written report should be made to the officer-in-Charge oE 

the Police Station having jurisdiction, requesting to 
register the offencei and endorsing copies thereof to the 
Police Corrunissioner, the Superintendent of Police and the 

Home Secretary to the State Government as required under I 
Contd . 
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Rule 7(3)(iii) of CCS IM conduct Rules, 1964 (Smarnyts 

Compilation - 1990 Edition) • When the Respondent No. 3 

was reluctant to take apporoprite action, as above etc. 

the Applicant had no other way except to knowk the door 

of justice forum i.e. this Hon'ble Tribunal; for which 

the Applicant proceded on leave to Guwahati from 17.695 

to 7.8.95 as per leave Memo No. DIB/DDK/7(1)95-S/3425 

dt. 26.9.95 as atAnnexure A-I0, causing financing for 

the case including expenditure thn journey and stay at 

Guwahati, filing of O.A. No. 139/95 and its hearing and 

obtaing certified copies of the disposal order of the 

Hontble Tribnnl; though no sufficient leave credit was 

available to Applicant, he had to request £ or Earned Leave 

for 20 days from 17.6.95 to 6.7.95, Half pay leave for 

10 days from. 7.7.95 to 16.7.95 and Extra Ordinary leave 

for 22 days from 17.7.95 to 708.895 vide leaVe sanctio-

ning order No. IDIB/DDK/7(1)/95-S/3425 dt. 26.9.95, as 

at Annexure - A-b; 	. 	 - 

8. 	As it will be seen from the said transfer 

order at. 30.8.95, at Annexure-A-10, copy of which is 

endorsed at Sr. No. 4 to the. (Respondent No. 3) Doordarshan 

Kendra Dibrugarh wth reference to letter No. DDK/DIB/97(1) 

93-P dti 23.6.95. and 21.7.95, addressed to the Respondent 

No. 2 by the Respondent No. 3. Those letters were sent 

to the Doordarshan Directorate during the leave period 

of the Applicant i.e. from 17.6.95 to 7.8.95, as stated 

above in the foregoing paregraph. The Applicant requested 

the Respondent No. 3 to give copies of these letters 

to the Applicant vide his letter cit. 16.9.95 (i.e. Anne-

xure M A-14) addressed to the Respondent No. 3 who 

received it on 23,9.95, as he'was on tour. The Respondent 

while receiving the said letter dt,'16.9.95ip told the 

Applicant that he would not relieve the Applicant till 

revised transferØ order is recved as per his application 

cit. 8.8.95 requesting for transfer to choice places. The 

said Application cit. 16.9.95 is at Annexure-A-14 and the 

said representation cit. 8.8.95 for transfer to choisce 

place is at Annexure -A -12 (ii) forwarded to the Respon-

dent No. 2 vide letter No. .DDK/DIB-7(1)/93-S/2439 cit.. 

9.8.95 as at Annexure-A-12. The Applicant has requested 

at para 4 of his letter cit. 16.9.95 (i.e. AnneXure-A-l#), 

ci 
	

Contd. . 7cj 
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to give him the copies of the letters dt. 23.6.95 and 

21.7.95 due to which the Respondent No. 2 has issued 

the transfer order at Annexure-A-01. The Respondent did 

not give these .copies as yet and suddenly relieved the 

Applicant on 30.9.95 a.n. without giving the Applicant 

an opportunity to explaincriy points. Thus the principles 

of natural justicevio1ated and the Applicant is vic-

tirnised.  

The said transfer order is an outcome of the 

aforesaid letters dt. 23.6.95 and 21-7r95 with the coll-

ective effortsof the said ARTEESS  letters/circulars 

dt. 30.5.95 i.e. Annexure-A-05, and dt. 15.6.95 i.e. 

Annexure A-OS etc. and the fact that the Applicant app-

roached the Hon'ble Tribunal filing the Application dt. 

20.7.1995 against the Respondent No. 3 and others, discl-

osing the corruption cases and mal'-practices etc.. cornitted 

by them. The O.A!l39/95X was heard on 28.7.95 in this 

Hon'bleTribunal. and the disposal order was issued vide 

Memo NOG 3692 dt. 17.8.95 as at Annexure A-li which might 

have reached simultaneously to the Respondent No. 2 the 

Director General, Doordarshan, New Delhi before 30.8.95 

and the impugned order of transfer is dt. 30.8.95. As 

the Applicant submitted Represontation dt. 8.8.95 forwarded 

on 9.8.95, (Annexure A-12(±i) and A-12_respective1y), the 

respondent No. 3 could have awaited the decision of the 

Respondent No. 2 on the said representation dt. 8.8.95 

regarding posting of Applicant- to any one of his choice 

places i.e. Panaji, Pune, Bombay and Gulbarga, instead 

of releiving the Applicant on 30.9.95 a.n., 

The transfer order dt. 30.8.95 was received 

on 15.9.95, (Annexure-A-01) by the Applicant, who sent 

telegram and speed post copy dt.- 16.9.95 to the Respon-

dent No. 2, as at Annexure-A-13 and A13(ii) requesting 

kindly to maintain status quo avoiding implementation 

of the, said transfer order dt. 30.8.95 according to which 

there was a clear vacancy of Sr. A.O, in Doordarshari 

Kendra, Gulbarga, Head Quarterof which is shifted to 

Doordarshan Kendra, Lucknow and the H.Q. of the post of 

Sr. A.O. which was earlier shifted to Lucknow is restored 

ri 

F' 
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back to Doordarshan Kendra, Agarala, The Applicant has 

requested for his transfer to Gulbarga by maintaining 

status quo.. Copy of the, said telegram and speed post 

copy dt. 16.9.95 Was handed over to the Respondent No. 3 

bringing to his notice the said facts. It was also bro-

ught to his notice that the Applicant is 48 (Date of 

Birth 14.6.47) and in accordance with the OM. No. 2/ 

Est(c) 79(1) dt.. 22.6679 officers of , general cadre, who 

are above 45 years of age will stand exempted from 

border posting, which is at Annexure-A-15(iii). It was 

also brbughttb his notice'that the Applicaht is chronic 

patient of hypertension and bhe Respondent No. 3 was 

requested kindly not to relieve the Applicant till the 

finälisation of the C.A.T. Case being filed, or till the 

receipt of the revised transfer order, transferring the 

Aplicänt to Doordarshan Kendra, Gulbarga or ctnzy of 

his choice places or till the receipt of the promotion 

order, whichever ,1s earlier. 

11. 	The Respondent No.. 2 i.e. the D.G. Doordarshan 

New Delhi-was also subsequently addressed the %epresen-

tation dt. 29 7-30/9/95, through proper channel., with 

advance copy by. speed post which is at Annexure A-iS, 

requesting for applicant*s transfer to any of choice 

places instead of Agartala stating the grounds justifying 

such transfer on the basis of the following grounds : 

a) Mdica1 Ground : The Applicant is suffering 

from Hypertension with kidney stone since 

last one year. and presently undergoing the 

medical treatmentof Dr. B.C. Medhi,Associate 

Professor of Assam Medical College & Hospital, 

Dibrugarh,, who- has advised to continue his 

treatment for further period of three months 

vide his certificate ,dte 29.9.95, as at 

Annexure-A-15(1i).. Last year Dr. B.C. Baruah 

Sub-Divisional Medical & He1th Officer 

gave medical treatment for Hypertension with 

Emphysema whose treatment was also continued 

for a long time whose Medical Certificate is 

enclosed at Annexae-A-15(i).fr-:. 
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Places_of Choice : It will be convenient 

for the Applicant to get proper treatment 

with the help and care of his family 

members, if he is transfered to his place 

or near places of his choice,which he has 

declared as Pune, Bombay, Panaji and Gui-

barga. it Agartala there is no one to look 

after the Applicant being very new place 

for the Applicant without any friends etc. 

Alternative_measur : The Applicant may 

be exempted from posting at Agartala as 

there are alternative measures to transfer 

some one else. It appears that the Respon-

dent No. 2 has not maintained any roster 

for posting Sr. Administrative Officers & 

Administrative Officers in the difficult 

places resulting favoritism to juniors and 

punishment to seniors violating principles 

of equal justice; and punishment to old 

aged officers who face problems of health 

de to old age and also the disturbances IV 

shouldoring the responsibility of 

marriagible young daughter etc. residing 

at far away places due to posting of 

such old aged officers in the difficult 

remote places. 

Nature of transfer (as punishment) : As 

- it has been evident that the Applicant 

transfer is not a general transfer the 

Applicant strongly presumes his transfer 

to Agartala is due to some allegations 

against him and if it is so, he may be 

given reasonableØ opportunity to explain 

his points, other wise it will be a trana-

fer as the basis of punishment without any 

fault on his part and it will violate the 

natural justice)mn his case the transfer 

order is made vindictively as he has agit-

ated some of his grievances against the 
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Respondent No. 3 and others in this Hon*bl e  

Central Admin±strative Tribunal. Despite 

•the request of the Applicant (Annexure A-14) 

the Respondent No. 3 has not given the letters 

dt. 23.6.95 and 21.7.95, which has resulted in 

the transfer of the Applicant. Non-supply 

of these documents is violation of Nppmtu 
principles of natural justice by the Respon-
dent No.3. 

1 In support of Govt. Circul ar exemng border 
posting of officers : The Applicant is almost 

10, 
	

48 years of age with ill health. He has been 

under medical treatment. Reference is invited 

to the Govt. Circular No. 2/Est(c)/79(1)_ 

Intelligence Bureau, (M.H.A.) Govt. of India, 

dt. 22-6-1979, as at Annexure A-i5 " n para 
III thereof it has been clearly mentioned 

that officers of General Cadre who are above 

45 years of, age will stand exempted from 

border posting. 

On the basis of_Govt.Guideline : In terms 

of the O.M. No. 20014/3/83-E-IV dt. 14.12.83 

the Applicant may be transfered to his one 

of the choice places at Pune, Bombay, Panaji, 

and Gulbarga as he has completed 2 years 

of his service at Dibrugarh Doordarshan Ken- 

1 
	 dra on 10-5-1995. 

Hence the Director General, Doordarshan i.e. 

- Respondent NQ. 2 was requested to stay the 

transfer order dt. 30-8-95 and altercate 

the said transfer order to one of the places 

of choice of the Applicant i.e. the Gulbarga, 

Panaji, Bombay, and Pune. 

Apart from the above it is now stated that 

the Applicant relies up on the fact that 

there are some circularson 'TRANSFER POLICY' 

f or the places where offices/Stations/centres 

of Akashvani and Doordarshan are located, 

according to which all places are calssified 

in the A,13,C Categories where an employee 

is required to function for a stipulated 
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minimum period of service. The Applicant 

believes that he has to complete7 TWO 

years of service in Dibrugarh excluding 

iI his leave period of about 13 months. Acc-

ordingly though the Applicant joined Door-

darshan Kendra,DibrUgarh on 10.5.1993 the 

Applicant had to proceed on 0 long term 
leave with a f.eare from the employees who 

threatened him and also more importantly 

due to the feare of the financial irregula-

rities and corruption attitudes of the 

Respondent NO. 3 and others. But now the 

Applicant has lodged the complaints with 

police and the vigilance senction of the 

Respondent No. 2 with further proposal and 

action to approach the C.BI 7  and the 

apropri'ate forum of the Hbnble-  courts 

who are having Jurisdiction in Guwahati and 

nibrugarh, for wh±ch presnce of the Applic-

ant in Dibrugarh is of utmost necessity. 

The said circulars of 'Tjañsfer Policy' is 

not available with the Applicant which 

will be produced if the authority concerned 

gives copies thereof to the Applicant or 

Respondents produce themselves in the 

Hon 1 ble C.A.T. 

12, 	The Applicant has lodged complaints with the 

Dibrugarh Police Authority for seeking Police Protection 

etc. vide his applications i.e. the first one dt.6.10-95 

at Annexure A-17, the second dt. 17.10.95 at A-23, the 

third dt. 21.10.95 at AnneXUre A-25 and the forth dt. 

24_10_95Ainter alia complaining 

Indulgance of neighbour employees in the 

act of food-poisoning to the Applicant, 

the medical' certificate from Assam Medical. 

College Hospital, Dibrugarh is at Annexure 
-S. 	

A-161 

Suddenly changing look of Applicants office 

- Room by the Respondent No. 3 e'reating 

problems in handing over the items in that 
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room. 

c) Hammer Stroke on the look of the AplicantS 

door of Qt. No. C-lB in Doordarshan Staff 

Quarter, DibrUgarh. 

a) These facts are only briefed A avoding narr- 

- ationS as these are not within the purview 

of this Honble Tribunal for which DibrUgarh 
Police AuthoritY is taking action, leading 

to the judicial authority at Dibrugarh; cj 

elephoniC threatening by the accused 

neighboUr employee in Staff Quarter to the 

son of the Applicant in Pune. 

13. 	
The circurTitances as above, forced the Applicant 

to appy for Transfer Travelling Allowance Advance for 

Rs. 10,000/- c onsidering the expenditure in respect of 

his family members who were to arrive in Dibrugarh in 
the recent Diwali Vacation in his chi1dress colleges / 

in Pune. The said application dt. 6.10.95 is at AnnexUre 

A-18 submitted to the AdrniniStrat1 	
ficer of Doordar- 

shan 	
q, 6.10.95 the very day of food 

poisoning attemPt the Applicant, with a view to go away 

from such criminal employees. The Respondent No. 3 sanc- 
tiened T.A.AdVance of Transfer for Rs. 3300/- only without 

asking IW reasons for applying for the sum of as. 10,000/ 

The said sanction order dt. 7.10.95 is at AnneXUre-A 9 . 

The Respondent No. 3 arranged payment of Rs. 3300/- thr-

ough the Administrativ.e officer on 28.10.95 and recovered 

Rs. 1000/- (Rupees one thousand) only from the Applicant 

through the temporary cashier Shri S. Paul the said sum 
of as. 1000/- was given to the Applicant on loan in the 

month of February, 1995 by the Respondent No. 3, For 
the said T.A. Advance the Applicant had to wait from 

30.9.95 a.T. the date of relieving of Applicant by the 
Respondent No. 3. Though the Applicant was undergoing 

the medical treatment for food poisoning from 6.10.95 
to 20.10.95, he sincerely tried to hand over Hindi Books 

on io.10.95 vide Annexure A-20 and when the Applicant 
went to office on 11.10.95, it was found that the Respon-

dent No. 3 changed the door lock of the Office Room of 
the Applicant creating hurdles in handing over the rest 
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of the articles in the said room. The Applicant has 

handed over the Identity Card to the concerned clerk 

on 18.10.95 vide Annexure A-24. 

The employees in )D.D.K.,Dibrugarh have adopted 

tendency to deceive the Applicant one case has been pointed 

out about the preparation of false T.A.Bi1l for Applicant 

claiming first class fare, though, to and fro jorney was 

undertaken by bus between Dibrugarh and Guwahati. The said 

cancelled T.A.B.ill is enclosed to Annexure-A-23. Similarly 

cashier also tried to obtain signature of the Applicant on 

Revenue Stamp for encashrnent of the Demand Drafts, as 

pointed out vide Anne*ure-  A-23(iii) . The T.A.Bill Clerk 

and the Administrative Officer have obtained signatures on 

the incomplete T.A.Bili and forcing him tomake it pre-

receipted for adjustment of imprest cash T.A.Advance subject 

to verification on return of cahier from his leave else 

Rs.500/- was to be deducted from the T.A.AdVance paid on 

28.10 • 95 to the Applic ant. 

Ultimately the Applicant decided to take action 

for redressal of his grievances in the appropriate forums 

of the courts against the corruption cases etc. with 

intimatIon to the vigilance section of the Respondent 

No62 vide Annexure A-21. 

* 	 V. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :- 

The said transfer of the Applicant from D.D.K. 

Dibrugarh to D.D,K., Agartala is motivated by the fact that 

the Applicant had taken course of action to approach the 

Hon'ble C.A.T.f or redressal of his several grievances and 

proposals of disciplinary actions etc. and enquiry by the 

C.B.I.against Respondent No.3 etc. depriving the Applicant 

to perform his duty to safeguard public property as enun-

ciated in the Constitution of India at Article 51-A (i) as 

the Applicant tried to prevent public money from corupted 

oneS including the Respondent No.3. 

2) 	The said transfer order is based on the 
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fabricated false complaints by the defaulters involved 

in corruption etc. provocated by the Respondent No. 3 

and misguiding the Respondent No. 2, none of them took 

legitimate steps to give the Applicant the 

reasonable opportunity to explain and hear the allegati-

ons against him, in violation of the CCS CCA Rules and 

principles of natural justice. Both the Respondants have 

not supplied the Applicant copies of communications 

etc. resulting in the said transfer. 

D.te to the said transfer order the Applicant 

is deprived of his right to seek redressal in the judi-

cial court at Dibrugarh, High Court at Guwahati and the 

CAT in Guwahati, who are having the jurisdiction of the 

cases the Applicant wantstto file against the authority 

and other defaulters in DDK, Dibrugarh. Thus the issue 

of the said transfer order is violative of the-principles 

laid down in Article 39-A of the Constitution of India 

that to ensure that opportunities for securing justice 

are not deiied to any citizen by reason of economic or 

other disabilities. The transfer of the Applicant 01 to 
Agartala will obviously make the applicant economically 

more sufferer to such extent that he would leave a hope 

to secUre justice. 

-The instructions in the O.M. No. 2/EST(c)/79(l)-

Intelligence Bureau dt. 22-6-77 (at Annexure 15(iii) 

Inter-alia stating that officers of general cadre who 

are above 45 years of age will stand exempted for bar-, 

der posting . . . . . are nO4.considered by the Respon-

dentNo. 2 	at the instance of the request of
* 
 the _ 

Applicant vide his represantation dt. 2 9_ 30 / 9/ 95,AThe 

rationale behind the said instructions obviously are 

based on the humanitarian ground that the persons above 

the age of 45 are physically not capable to face the 

situations in the border area. The applicant is of 48 

years of age; with ailment of hiptension. The instru-

ctions can very well be made applicable to Doordarshan 

Employees also as there are instances of killings and 

kidnappings of DD/AIR Officers in )1X the border 

areas etc. Thus the case of the applicant is not treated 
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as equal to the officers of General Cadre in the Intelli-

gance Bureau which is an act of Respondent No. 2 construed 

as illogical, unfair, unjust, arbitrary  and unreasonble 

violative of principles laid down in the Article 14 of 

the Constitution of India 

5) 	In accordance with the transfer policy for the 

All India Radio and Doordarshan employees, the tenure 

posting period at Dibrugarh is prescribed as 2 years 

classifying as 'C' category place. The Applicant joined 

D.D.K. Dibrugarh on 10.5.1993 and the tenure is deemed 

to be extended for the period of leave availed by the 

Applicant. Obviously such policies are of the nature of 

self imposed restrictions to 	 ensure as much 

uniformity in the matter of transfer with due consideration 

to the convenience of the officers as is possible. There 

are many many juniorand seniorofficers to the Applicant 

that they have never worked in the difficult places 

which is also an act of non-observence of equal justice 

and violation of Article - 14 of the Constitution of 

India. Thus the Respondent No. 2 is having wide scope 

of alternative posting iii Agartala avoiding victimisation 

of the Applicant. Such arbitrary transfers for the 

welfare of the culprits andiictimise the sinless persons 

like one the Applicant, at the cost of the public expen-

diture amounts to vio1ationthe Respondant No. 2 for not 

observing the principle duties to protect Government 

proporty i.e. money as laid down in Article 51(i) of the 

Constitution of India. The Respondent No. 2 has not taken 
Ae- 

action an Wprayer for C.B.I. enquiry into the corruption 

charges in D.D.K.,Dibrugarh as yet which is also the 

similar violative acton the part of Respondent No. 2. 

6) 	The Respondent No. 3 r 

suddenly on 30.9.95 and arranged 

Advance on 28.10 .95 is obivously 

of natural justice and an act of 

Applicant by the Respondent No.3 

cants caste as 'Scheduled Caste' 

regian as 'Maharashtra' which is 

leased the Applicant 

payment of Transfer T.A. 

against the principles 

discrimination to 

on the ground of Appli-

and Applicants 

violative of the principles 
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laid down in the Article 14,16,17 and46. The Applicant 

has already pointed out in the 0.A.No. 139/95 that the 

Respondent No. 3 has recruited general candidates against 

the. posts reeerved for Scheduled Caste and Scheduled 

Tribes. 

VI) DETAILS OF THE REMEDIES EiAUSTED 

The Applicant declares that he has availed of 
TO 	 remedies available to him under the relevant service ru- 

les, etd. details of which are given bellow chronologi- 

cally. 

After receipt of the Transfer order at 

Annexure 7-01, on 15.9.95, next day the 

Applicant sent atelegramdt. 16.9.95 

(costing Rs. 70/-) as at Annexure-A-13, 

inter alia requesting the Respondent No. 2 

to maintain sttus quo avoiding transfer 

from Dibrugarh to Agartala changing it to 

Gulbarga, where vacancy exists, in view 

of his representation dt. 8.8.95 declaring 

the transfer choice places as, Pune, Bombay 

Panaji and Gulbarga, as at Annesure-A-l2 

copy of the.aforesaid telegram with few more 

details was sent on 16.9.95 itself (costing 

Rs. 30/-) as at AnneXure-A42(ii) 

An 	 application,dt. 16.9.95 at 

- Annexure A-14.WaS addressed to the Respon-

dent No.3 inter-alia requesting him not 

to relieve the Applicant in view of his 

representations as above, till the finalis-

ation of the C.A.T. Case being filed, or 

till the receipt of the revised transfer 

order to Guibarga or any choice place or 

till the receipt of promotion order (presu-

med to be due) whichever is earlier bringing 

to the noticeof Respondent No. 3, the 

Government instructions in the Memo dt. 

22.6.1979 as at Annexure-A-15(iii) laying 

down mandatory instructions that officers 
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of General Category above the age of 45 

years exempted from Border posting, cthol 

the Applicant is 48 and a patient of hyp-

.ortension etc. 

• d) The Applicant seht representation dt.29.9,95 

to Respondent No. 2 with an advance copy 

by spJd post and copy through proper channel 
A. 

i.e. through the Respondent No. 3, which 
is at Annexure-A-15 aiongwith enclosures 

thereto. enclosing therewith copies of Govt, 

instruction4 dt. .22.6.1979 regarding 
ezemptiori of posting at border places of 

officers of General cadre above 45 years of 

• 	age and also enclosing the medical certifi- 

cates from both thë Govt. Dgctors from whom 
• 

	

	the Applicant availed medical treatment for 

hipettensioh&.- 

e) Despite the various communications as above 

• the Respondent No • 3 forciably relieved 

the Applicant vide order dt•. 29.9.95 as at 

Annexure-A-02 without arranging payment of 

Transfer Travelling Advance and the Applic-

ant helplessly but hopefully avaited revised 
transfer order from Respondent No. 2 who 

rejedted the request of the 
Applicant for cancélliñgànd changing the 

transfer order as per Respondent No.2O.M. 

dt. 6.10.95 as..at Annexure-A-03 which is 

received by.the Applicant on 28.10.95. 

VII • MATTERS NOT PREVIOUSLY FILED OR PENDING WITH 
ANY OTHER COURT 

• The Applicant further declares that he had 

not previously fi]ed ny application, writ 

petition or suit regarding the matter in respect 

of which this Application is made, before any 
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court or any other authority or any other Bench 

of the Tribunal or any such application, writ 
petition or suit is pending before any of them. 

VIII .RELJIEFS SOUGHT :- 

In view of the fact mentioned in para 6 above 
the Applicant prays for the following reliefs. 

Setting aside, quashing and sring the 
transfer order No.40/S.II/95 dt.30.8.95 as at 
Annexure A-Ol, the reease order No.1DIB/DDK/3451 
dt.29,9.95, as at .nnexure A-02, and the O.M.No.-
19/38/95-S,ii .dt.6.10.95. 

Maintaining status-quo as it was prior to 
30-9-95 i.e.the issue of the release order until 
completion of tenure by the Applicant in Dibrugarh 
Doordarshan Kendra, or finalisation of all the 
court cases filed .and being filed by the Applicant 
and C. B • I. enquiry or the request transfer appli - 

Ac 
cation of.the applicant if represented,-# 

lo 	 1ie '. 

To treat the period of the Applicant as on 
duty from the issue of the said illegal release 

order effective, from 30.9.95till the stay order 
i 'justified by the Hon'ble C.A.T, 	V  

For issue of directiOns to. the Respondent No.1 

and 2 no tc -abolish or transfer the post of 
I ' Sr.idrriinistrative Officer in Doordarshai Kndra, 

Dibrugarh or to make any appointment against the 
said post; and if it IS done so, issue of direc- 

• 

	

	tions to arnmend such orders maintaining status-quo; 
to avoid injustice to the Applicant. 

-4 

Cost of the Application. 

Any other relief to which the Applicant is 
entitled to in law and equity in the opinion of 
the Hon'ble C,A.T. 

-p 
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Direction to Respondent No.2 to maintain 

suitable roster for posting of Administrative 

Sr.Administrative  

difficult areas strictly in order of juniority 

in such a way that everyone of them is posted in 

difficult area avoiding such transfers in the 

cases of old aged persons £or whom it may be left 
as optional matter so as to ensure equalitY. 

Directions to Respondent No.2 to adopt tithe 
justifiable policy to transfer the substitute 

officer in place of officer who has rendered ser-

Vice in difficult area, if the substitute officer 

is at the choice place of the said officer and 

that officer hasnot earlier rendered service in 

difficult areas. 

Direction to Respondent No.3 to remove the new 

lock placed by him on the door of the office room 

ofthppicantandtoretaintheoldlockof 
which one key is with the Applicant and another 
duplicate onewith the office. 

To direct the Respondent No.3 to recover the 

T.A.Advance of Rs.3300/-aid to the Applicant in 
suitable instalnnts @Rs.500/- per month if he gets 

full monthly salary. 

To direct the Respondent No.3 to give the 

opie of the relevant letters aiongwith enclo-

sures thereto, which has caused the issue of the 
transfer order and release order of the Applicant. 

IX. INTERIM ORDER, IF ANY PRA?ED FOR  

Pending final decision on the Application, the 
Applicant seeks the following interim relief :- 

Operation of the said transfer order as at 

Annexure A-01 be stayed. 

The said relieving order as at Annexure_A_02! 

be quashed and set aside. 
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The intervening period from the date of 

relieving on 30.9.95 a.n. till the date of return 

to Dibrugarh after getting the stay order from 

the Hon'ble TribunalsOfflce be treated as an 

duty. 

Any other relief as the Hon'ble Tribunal 

justifies as fit. 

x) IN THE EVENT OF APPLICATION BEING SENT BY 
REGISTERED_POST 

The Applicant is filing this Application in person 

and praying for hearing on it in person. 

XI) PARTICULARS OF 	 /POSTAL OIDER FILED IN 
RESPECT OFTHE APPLICATIONFEE :- 

XII 
) 
LISTOF ENCLOSURERS :- 

As per the details in the AppendiX-A" i.e. 

the list of the enclosures. 

VERIFICATION 

A 	 - 

I Shri Vasant Bhalerao, s/o Late Pitambar 
Bhalerao aged 48 years working as Senior Administrative 

Officer in the Office of the Director Doodarshan Kendra, 

Dibrugarh (and under impugned orders of transfer to 

Doordarshan Kendra, Ag artal a) presently resident of Quarter 

No.C-18, Doordarshan Staff Quarters, Dibrugarh- 786 003; 

do hereby verify that the contents of paras J to  ff are 

believed to be true on legal advice and contents of paras 

to ____ are true to my personal knowledge and 

that I have not suppressed any material facts. 

Dated  
Place : - Guwahati. 	 SIGNATEbF THE APPLICANT 

To 	- 
The Registrar, 
Central Administrative Tribunal, 
Guwahati Bench, Guwahati - 3. 
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No.8/2/95S.lI 
tiUVu rritlWIl t. ut I nil i a 

Directorate General : Doordarshan 
Mandi l-Jcue, Copernicus Marg 

/ 	

Delhi tht 300h Aug,* 75  

cF1!CE ORDER i"ci. 	i 

Th 	Headcuarter.i of 	the post of Senior A.O. 	DDK 1  

L..ar9a is shifted 'o.DDK, Lucknow. 	Shr.i I.P. Roy, Senior A .O. 
ntinu9 to uork in DDK, Lucknow acainst this post. 

The' post of Senior A.0. 1 	DDK, Agartala which was 

'nited to DDK, Lucknow vide this Directorates order No, 57/94- 

dated 24.5.94 (File No. 8/2/94-S.!!) is hereby restored to 

Agartala. 

hri 	'.).P. flhfler.o, 3enio'r A.O. , 	DDV, 	Ditruc;arli 	1c 

träiferred to 1)0K, Acjurta1 a in the same capJcity. 

(A.N. sHcRr1() 
DY. DIRECTOR (DMN.) 

Copy to: 

	

I. 	Daordar,shan Kendra, Gulbarga. 

	

Z. 	Doordarshan Keridra, Lucknow. 
Doordarshan Kendra, Agartala with reference to letter Nd. 

	

• 	DDK/AGT/1(2)195S dated 28.7.95. 
Dcorarshan Kendra, Dibrugarh with reference to letter Nos. 

	

• 	DK/D1B/7(i)/3P dacoa 23.6.95 and 2l.7.5. 

	

V.P. Bhaierao, senior 	.O. (Through P1W, Dtb.ugarh 

	

c. 	DG:A1R (5.11 Section) New Delhi. 

	

. 	DDA (Vigilance), DG: Doordarshar. i.j.r.t. Note No. 902/95-Vig 

cated 4.8.95. 

	

S. 	General Secretary, AIR and .Doord.art'.an Employees Iscicic1a 
tion, 670, Lakshmi Bai Na9ar, New Delhi. 

	

. 	Reference folder. 	 ' 

FOR D1flECTbR 

0/ 

3 

jps M u aga,enai,c. cus, t- 
/ 

—. 
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1 GOERNMNT OF INOLA 
000ROAR5HAN KENORA :: DIBRUGARK 

NO. OI8/DDK/3/955/.'' 	
0ated Oibrugarh, the 
7th Snptnmt)0T, 1)95 

V 

nt on his transfer in the Lame capacity to 00K, 
Conseque  

Agartala vide DG,.Ooord8rSh81 order No. 40/5-11/95 file No.0/2/95 
5!I 

dated 30-6-05 Shri tl.P, OhalcraO ,Sr. Administrative Officer, 

Doordarshan Kendra, 
Oibrugarh stands reltoved from his duties 

on the afternoon of 30-09-95 uih the 	
to report for 

duty to Oireètor,00K, Agartala 
after availing usual joining time 

as admiuibJ as por rule. 

Ha LhOUld 
return nil nrttCl.t) uuc:h nq identity cnrd,(M) 

books etc. oustanding 8gaiust him. 

• 	
• (I.C. flAJ<HWA ) 

OInLCIOR 

To 
Shri V.P. Bhalorao,5r.A.00 
Doordarshan Kendra,OibrLJgarh, 
IRLA No. 

VIL 
can 

1. 

I-' 

[:.. 
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No. l9/38/95-S. II 
I3overrlment of lndf 

	

Directc,'a 	General s  Doordarshan 
Mandi House, Caperriicus Marg 

New Delhi the 6th Oct., 9 

OFFICE MEMORANDIJM 

Subjet:t : 	Tr.f,r c I Shri, V.F' • 1h.t1 	(.CJ, 

A 0. A A P. P. P 

Pe f 	 • !) ib rI.cJ rh 's F'PtY No. 	1)1)1:/I)) 1/3 1 IA) P/41) d 	3 .9. 9 sin 4;1I 	iub ,j ect c it'J ahav e.  

- The 	;!quI; ni 	hi V.P. B1IaJ 	 nior 	A.I). 	for canc€1 iaf;ion of his trmfr or(icirs, to [))I(, Ai,'tl tii nd 	rot.i.ri. to 	D.I',IC, 	'.1bari Ii 	b'r; c:f'rIsdr.1 , h''I 	I 	I1i; ilot; I'sii 	inund • 	posibl 	to act:'de tM th same at. th I 	 . H: m.ty 	in fc,rmd • accord!ngl. 	 I  

Fhri Eth tl .r:Io rny,  a I so h' 	jiyfl( 	 !(i,' 	ic'd 	(t 	join DDK, AQrt1 I a 
 

t .mao.,j ri I a te I y. 

• 	 . 	 . 	 I, ,  

(A. . 6HARMA) 
DV. DIREIOR (ADMN.) 

Diractc,r 	 . 

(Shri M.C. Ra,I$':howa) 
Doordarshan I(endra 
Dibruoarh 

COVERNfItNTOF INDIA 
POUROARSHAN KCNORA : DIURUGRH 

No. D 142/3)95/3 ( 	 DadDibrugarh,the 

COPY forwarded to Shti V.?.Bhalerao,Sr.Administratjve 
Officer. Camp- DDK,Campua,Dibrugarh, r.No.... 18. 

nJ. 	 . 	 . 

V 	
( R.C. DAS ) 

C 
' 	

As..XTAWr STION ENG INEER 
* 	 FOR DIRF.CTOR 

S~v 
' 0 

- 	 if 
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.1 	STATEMENT SHOuING V.P. 8HALCRAO'S 
TAIL5 OF EMPLOYMENT IN CHRONOLOC!CALOflDk 

QPfice/Inatt./ 	Poet hold 	From 	To 	Scale of REARg$ 

• 
• I 

1) 

 

Tolovisioni Clark Grade 	5/7/72 23/0/77 Rs.1100100 Contro, 
Ocmbaya25. 

7) , fl Clark Cac 	24/8/77 6/9/9 R.33O556O 
Promotion on 
passing Departrnen-. Radio, I 

1 Uraflgabad ta. examinatian.. 

3)ent.ra1 SOloa.Accountit, 27/9/79 . 1 / 1 3/81.425_700 
' Urtt, 

Al]. India Radio, 
8cthay20. 	 -• 

4) 

 

A ll India Radio, Haad Clerk 
uron.abad. 

2/11/ol 29/1/66 R3.425a700 

Accountant. 

) Contral £aloa 	Sr.Accounta nt 3011105 Unit, 27/7/07 Fs,15405 
All ,Indio Radio, 2900 

• 

• 13bmbay20. 

G) All India Radio, Adminis.. '  20/7/07 12/6/138 	.2000e %IaranaojLU.P.) 	trativa 
• 	 3200 

0ft'cnr. 

7) All 	India fThtJjo, Athjnj— 13/6/00 9/11/2R.200D.. 
Puno— S,. ttatjvo 3200 OffIcer. 

:.) 000rdar3hon 
Kondra, 

Sr.Admjnj_ 
Uative 

69/11/92 9/5/93 1s.2tj00 

Daltanganj, Officer 
35fl0 

• 	(Bihar) 
) Doordar3han Sr.Admjnle... 10/5/93 tIll .1b.2000.., Kendra, trativo  6-41 

Promotion on 
passing Oepartziien.-
tel .  xamjnatjon 

,- 	 •1 	T 

(. 

Promotion -. 

Promotion 

Promotion 

auu 	I •Utbrugarh. 
0 	

Officer 	 nuing (A33am) 	 but 	
) relieved 

 on 30/9/95 
 

	

/// •) 	' 
C V.P.'RHALRA0 ) 

• 	

R• AO(1IUISTRATflJE OFFICER 

—7/?O~~ 

S 



ii 

J 

I 

R0CI,qT1ON OF RADIO 8 TELCVIiION trJCJN1Rh1JC 
EMPLOCIS 

DDK t  O111flUGMI1 	 3 	' 

C I fl C U L R fl 	 \ ptcl, O1brugcrh, 

the 30th Ilny'95. 

It has boon cbiorved that thu authority 13 quito 

unconcerned abowt atcff welfero, as for oxarnplo our lonL] 

ponding clomond of providing sebontiul cumnioditio8 viz. 

tuL1a1, uup3 Ia unatoniJad. We areA buinj doaoivnd on 

dirrorent proteta as urmvail.ability, dolayanco i* in 

tanspurt etc. tia aru uurric abuuL all thwso Rn5 topilim. 

1.10 anticipata all othcr coctiona are also aufferin( from 

the aamo negligont attitudo. Our demand pra'Ide8 uolf'sro 

not only rur Cng1nor1tig crow rather then othor aactiuno 

alec. Hence, it is tirnLt fin c.11. to mine hnnds in protnot. 

• 	- All the concernad 	atioJ.oriu arc rriqunstod to 

raise their own damind and to fight with nuthority through 

a Coimn I)ietfohrn. 

Long live EmploVooa Unity. 

YaL'r friithfully, 

( 
i'. c OIITTA ) 

Copu to 	
ElMs Secretary, 

As 	ot I'sdio 
1) Unit 3acrct.ry,P5A 	 ,pi.yees 

CDX, Oibruarh for informatior 	 R& 	EM9cI.• 

uu 2nit 5acrtnry, ADASA, 00K. DLbrurh ' Fur 'in °  rn t Len 
and necessary action. 

• 	3) Unit Sacrctary,Security Guard/Drivir 5ection.or 00K, 
Dibrugarh for information and riecusary netion. 

4) Unit Sacrrtary, r-.0 iocction, DLU(, I)ibrugnrh for 
informaticnnnd neccsary action. 

• 	s) Office file. 

,1 

/ 

S*$SiOgenee 	/ 
MaIntenaisci,Cf' 

- UWAS4t1. I 

:1. 
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* 	
COVfl!tfrl(flT or itwi, 

14 - 	L00111Jnn5tIi%N K(NUflAgsiDjflflt,g, 
Alf 
Oil  

I POK/UIO/L3c,/c5os/ )L1)-/;: Hi VatoditVibrugerh 

On 12th tjne, in the forenaan /Sjj P.C. Outta, $r.E.fl, & ft.K. Patliak, Sr.I.Ilt came in the room of 
Informing that, they are ditectid by 5hri ti.C. flsJktoja, Diruator,  to antsct S,.11.O. for their grievnncae. The foflo4ng points 
sri discussed end decleejori of Shri V.P. ehal.r.o, Sr. A.O. via 

ih?.z*.d time in the dLus.løn. 

• 	1. The tiork of pay fIxatIon conquent on rovision or the 
£.. icelee Ri.550/ 	900/ 	and 20OV/ 	3200/ 	from 1U78 
and from 1.11995 teepeatively ulli be atartad loon 
from 130695. 

2, They told that OVA pe mante from Se tember, 14 is pending. 	Sr.*.O. cslusd Shri P.N. 	.iklui, UOC, i.ho 
Infaxeed th,t GTA bills are pending with the P.11.0. 

• and not in this office. 	She! M e Konar, UUC was also 
'called with the •xpendltuts etetament tar rinrch'1995, 
from which it Is obaetvsd that dijrliii 1994.95, 0111 
payment  of  P*.3,20,700/a. use mad.. 	The new 11.0. Shtt 

1 ?%emon is ea.p.t.nt Officer to look into this mattet 
hence?otth. 

Shri Outta told how ther1vere ire paid 0.T.11.qto' 
rebruriry'95 and perhaps ,spto Parch'95, endJ14i* cisea 

/ 
 

are pending from  August'94 or Septmmbnt'94. 	Ogivars 
:t are paid other claims imasdiately such of T.A*6 Medical. 

etc., Sr.A.Oo told them, now this to the part folIo of 
11.O.StirL Muon, 	lie painted out that it may be like 

: that but St.A,fl o  is overall inctiarge  of  IIdrnln. & ?1nane 
• also as per Plannuels 	hence you should give us detailsp 

Sr. 11.0, said nothing but 'all eight, let 'me 'p inti 	' •  
the details'. 	 , 

•5hrOutto oxpreesed very eorry state at arrair for the.,.. 
laps that credit of t.L. and H.P.L. is not indicated 
ihile iemutrig la.ve me.ia despite lila suggestion a month 

*QO• 	S.*.O. culled Shri Maheauar Sot., LOC who ehawe 	• 

I. 	I 
one of the examples that such 1.L. & II.P.L, credit  In  
mentioned in the bays memo, 	Km. 5ultsne/UUC  to  also 
cilled who 	huued two examples of such naturu in respeet 
or Lngg/T.chntcal staff. 

1. They expressed grievances for the quality of towels 
issued to all thn Gtoup.0 stiff. 	fr.A.O* told that 
N.T.C. is the. government approvad arçsn1setlon from whom 
purcho is mad, without obtaining quotations. 	in 

- rutt,ru they may select semple 	for this purpose, ea that 0  
formality of irwiting quotations may be followed. Stir! 

• 
• 

Dutte.o,iprosied doubt about pvrchie3II of tounle from NIC 
• shop. 	Sr.A.0. pri 	•d 	the call tir!ll for s peon to call 

thu etntionnry ci 	•'hrL r.J. Ourit to prore 	tho 	feat 
but, 	tir, 	told Sr.P.D. 	not 	to 	cull !3hri fbi. 55 it might 
be this fact thnt thn puratisso wan 	mc.de from NTC shop. 

( Cantd. to Pign 2...) 
(\ 

r, 	
• 



( 

L- iiV JNN 
{2 	_- 

IVA 

h.n flr, Dutta cited an example of Dibrugmrh Redia 
14-  

St.tiin, and little snriy .tsrtod saying that Oftieoi 
should  have  sense of JueLce t purchaso towels suit. 
bbi. to our prestige. A. this use dieputtng insulting 
and quarsiling point, Sr..O. stopped discussion asking 

• s 	them to please forgot the peat and l.t us think about 
the future as elssdy dicuveod. Then both of them  xn 
went happily saying Sr.A.C1. 'lHmNK YOU'. 

( V.Pe e144LERAO 4rICER  SENIOR AOIIINISTRATIVE  

Copy To 83 40  

1. 

 

 

 

'4! 

I,.. 
a 

4 '  

 

It 

I 

The Station Dlrøctor, with a request not to direct any 
offica toff/AsIocLatiofl$ deetgnotory to Sr.A.Oe in 
teres of i.C.tl. Ng.flI5C/018/984/1160 dt.Sth 3une 0 91. 
They should ass the officially declared 'Grievance 
Officer' by D.C. i.e., the Heed of Office, procedusly. 
They should give point' in ur1ing only  In  terms of 
C.C.5. conduct Hula 3 sub pate(21) and pus No.25 of 
t.nnusl of Office Procedure, tailing sitch the under 
signed requests the S.D. to provide polici protection 
baeed on privious unhealthy, threatening cases by Staff 
smbars to Sr.A.O. 

hrl LS. Pusan 0  Administrative Officar, 00K, Oibruguk. 

Shri P.4. S.lkia LIOC, Sat Ntb5d1t. Pltehre Chskr.borty 
tiOC and Shri Cauo'a 801k LOC esy please aubsit the mon th  
wise details of OTA, TA and fladleil slates ruapostiVily 
during  the  year 19 94S within $ days to $r.A.fl.!oSLI,* 

voly, ; )' 	 (itc 

Shri P.C. Dutte, 5r.E.A. I SRcrotery AnTEC unit ODK, 
DiPrugirh with a roquset to evoid visiting Sr.i.O. a$  
per I.C.P1. No.fiISC/0I8/9545/1160 dt.S.6-95 and •xtsnd 
cooperation by giving the points of griswabces in v,LtL 
nçj to S.D. Lho will send it to Sr.A.O/R0* for n.cus$sx 
action and you will be inforeed ubout the action taken, 
tact3 etc q  in writing within a ehort period. You may 
kLr:diy bring  this  to the notice of Shri A.K. Pthak,5. 
E.A.alo. 

Scat. T'.S. Buragohain UUC, Shri Ishee'iar 13sia. LOC with 
jn3tructiorl3 to atut Pay fixation wcrk in respast of 
j.r. from 13.-95. 

11L 	
,: 

scrtolR ,WNINISTRATIVC oriictn 

1 /IN 

; 
io, Agur..ii Iei.0 

wl_laz~ol 

-11J,asia 

---.' .vw, 



10 

AHNXUiE/8: 
---- --- . 

017 ; 	 ' : I1 

-- 

h1eviiou hninecrI 	F i1)IVC 
i 	 (.i..i L.iEI& 	1 JIiL. 

' ) 	1: 1 . Uukiiitg. tvlilaii N;aar 

011h, K 	'2 

)4P 	rtctcL',, 
urrihr Kendia, 

iibruah. 

Sub 	?ri.tt Against •efaJMtsry Nets by Sr. A.O. 

The uneler s:Lcind has received * Note from Sr. A.O 
.• DPx,1tzc:'5.5/124$ dt. 13th June. 1995. The 

CISE4tS.tita of the Kite &ce hLa*Liliatlry :icticns and aimed at Cree-
tig chaotic $itU4tj% At the istatiop. We stziingly pretest against 
thm c*&teutt an1 tho wy it; viii Circulated we put ferward the 
ti.U04n pøinta iu this 1jard $.. 

1. 	 Not eea.ro not circiLted like this. ;a an adrntr4ist:: 
tiv'i fi;Lcei; ho Should have undezstQQ such trif1. 
Kts ro mQed in file or sent to the higtr uthri ty. Coioa of tes Are not circultd iLk0 this. 

26 

	

	 As per h.s cjucteitiøx H1 p.C. DUttd and Mr. AJ. Pi hak' visit to him tPu?sugh the direction 
D±ztr i 	ite lie nd base1ea. Doea the pose 	

eLdeinçe ó thil cQauusrit. ActutUy we viait 
/ 	 hr1 h.le hau l a rim cordieuly and non fexui 4iliy t 

riiscus Itte iM.Pledkentu tjQn of Pay 	 vu i1ct, 
kte bei ou 	 th uinitrtiv. 0ificer, we inic, we h• 

	

• 	ev*ry si.;jht tø expreis our appeals btf•re hLn. It 
t%Ls st*;eg t 	tn t;h buberdivat;4 clurk3 to r. 
rid . the SNUrl.-ifev zad to cover UP his ignolauce. 

circuJ.4t.d minut 	of: th. diacusz 	but car 
ewn c:cmuents. He mAk4le VoflIaetLs .51)4 provecsUve 

c.aut agdnst the Dir,  ect,r, th Head Clzk a4 Cit 

	

• 	clerks. kLii rtiV&ti,n 	te den* th Engineeri.ci 

	

• 	Stts. - .cient:L.ried 'the.,Dixec$;.r as in.ffjcient.h 
thit*.tdCt,z.k Mr. (9i.tia •f transfer 

• i'r. aLiçu.. All these conisent' are emitted fz a 
th, nint.s. lie •pad his redneea to •utertn 
written cemlaizts but Zared face to tdce diøCug8iøil 
us to akrjss  ar4 10e1holea in the sdmjmt&atratjo,. 

	

• On the rlartra.sy h 	ked icr 	lice prDtcctjefl whil tacin rt 	11i1a'ua, 	 in a cordial 
is alai,ed t., iu,k hin u.4ything phy... Does 	 ff1cer nt.e4d; 	ecuti.ty while ôi with hik ;tf jj ir itA1Ly c 	i4Ly. he 

prevLu.0 ia'bt2(.C(Jl eJ tt1retLr1in( 	Dc: he 	 ri 

	

in b.lck 	d white ? Lii mt .ntton throuir  
Of su:h 'Jnhed.lthy Chej.,.tj ii..Ion is Veho,itly der4ouccej. 

Cortd. . 2. 

aa 



1. 
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- 

	

?i9e.—. 2 	

bc0 

rtJL six, 'w atmancl such trnaj:native and fictioui note 
and 4 hu ~dl:i a t !,rog the E Ninueri s iq staffs mu st be irdit.1 

ThO 	 corxurncd should be r.prtded and punj,.ed 
trx 	daicjradatjn l'cr oi1uting te official atosph.rs and c at- iiq Co 	•t' the .ff1ce 

sr,ajl .•.J. A. 	itttoni.j p.'th fxorn 19/6/95 monday'i if 	thia 
note It t:'t 	vlthdrwn, 

Th a nkirg yu 

Yours fithfuliy, 

P.C.DUTTh 
) 

(',:i, Secre"Y 
b 	i$tOfl 

I L 	•$ 

L 
-

.fli( 

duw1004 Copyto I 	 I  
.. .ecetxy 1, •iinisxy of I & B, Na Delhi fox tnforuutIon inU necesar ,  action, 

ixectr 	
Douzashn, Niw Llhi for informt1on nnd fcosar6

h9if 
act&rs. 

En1fleer(g/Z), L)ooxda'shan, Ciacutta for intcrnt.. bA and nec$sry action, 
Deputy DLrector or Adminjstratjv,, New DeLhi for nfoxmaton and nOoxy acttcn, 
Grerj •czct ', MIELi, 'ow .olhj, for inforna,jtjon aWC1saxy iCtion 
Vic. Pz'e:1ønt(j/) A1TCE •  Calcutta fi infornst V 	 jo.i 	.rid .IV action. 
Unit Scc2eLr'1 of 	 tor infor3ttn afld. cPPces;ary action. 	 - 	

Q 
 

Sr.Adm1ni,atjve Off icez, L}DK,Dib for tnfcxmtjon, Ziuxs A.i D O.,DK,Dibruga.h for infomj,' 10 Station ErM,iruPGr, DDJ(,DXLUga:h for informajg 1 1 0 Ofrtc. fili, 

pm 

4 
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GOVERNIIENT OF INDIA 
000ROARSHAN KENDRA:::OIt3RUGARH 

Dated, Dibrugarh 
the 26th Sept'95. 

Shri V.P. flhalorao, Senior Administrative Officer at this 

Kendra has been granted leave on the ground of self porpose 85 

follows : 
. 

Earned leovo for 20 days from 17.6.95 to 6.7.959 

2. HPL for 10 days from 7.7.95 to 16.7.95. 

36 E.O.L. for 22 day8 from 17795 to 7.895. 

It is certifiad thot artor ovnlling the maid InnvO ho 

uould continue to hold the s o me post of Senior Administrative Officer 

at this Kendra and that period of leave uould count for increment. 

4hri V.P. Bhalorao, 
Sr. Admini3trative Officer, 
Doordarshan Kandra, 

brugarh. 
( 

ti.c RA. HOWA ) 
DIRECTOR 

I 

7.. 
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CCNrRAL Ac%1NJ5TRA11Vt. TK1liUlAL 
GLtAHaTI BCNCH su GUJAATI — 

. A. 139M 	 . 	A 1EXU 4E 
Sri Vasant Bhalerao 	

... 	ApPliCaft 

S 	 —Vs- 
(juan Of Jdie & Ore. 	 ••• 	IIOfl)OfYks 

E: S C NT 	 • 

• THE HON'BLC JUSTICE: 51111 M.C.CHAUOHARI, vICE: C,IAIRMMN 

TIC HON'DLC Sill! C. I. SANGLYINC, MEMOCR (ADcIN). 	 33 
for tPo Applicant 	•.. 	In person 

For the  RespOndentS ,.. 	Mr. A.K. Chourihury, 
Addi. C.G.S.C. 

— __. 	•. .- - 	..._* a__ —. 

• • • • • • • S •s' •I I S S I • • I • • •• • • • • 11111 • • • • • 

Heard the applicaflt in porOfl. 

Mr A.K.ChoUdhurY,Add11S1C for 

respondefltb It 2 and 3 on notice. 

The appliCantS bcilOnQ to MahatflO 

tia. He is a member of Scheduled Caste 

communitY. He 
was initiU.Y posted at 

Bombay TelevisiOfl Centre. in 1972 and 

was transferred to Dooxdar8h 	
Kendr, 

Dibrugarh on 10.5.19 	as Senior Ad,nifli5 

tr$_iV9 
Officor. A00Odifl9 to him his 

transfer is on tenure basis and at the 

end.of that tenure he will be eligible 

to be transferred to a 
place of his 

choice and Pune and BombaY are places 

of his choiCe* 
applicant has several 

against thU authOritieS of 
grievances  
Doordarshan Kendra, Dibrugarh. He has 

sought relief in respect of those 

grieVanCOSi 
However, we. find that stict 

3y spea9 these 
reuiff.5 aro not cape-

ble of being entertained 
by this TribUflL' 

The applicant has to move.2PPV0P1t8 

authorities for grant of poliCe 
pOt$C .s 

tion. The requoat to 
direct enquiry and 

disciplinary 
action against defaulters  

through C.8.I.,the relief to euthorise 

•:, 

1 

w_.._•___J .AJS h••S 	S.'# - ........ a, .... ,..,*-.. 	- • ... SI 
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28.7.95 	him to exercise administrative and 

- 	financial pouere do not fall within the 	11 

• 	ambit of jurisdiction of this Tribunal. 

The applicant cannot seek negative relief 

not to transferhim and to compel the 

respondent No.2 to transfer respondent No. 

3 to facilitate invstigetion to avoid 

• 	 poaible t'pering of official records. 

The only relief rolatiflO to service matter 

sought is not to transfer him on the basis 

of false complaint and to transfer him 

• to Doordarshan Relay Centre, Puns but 

since that prayer is coupltiwith the 

* 	• ..• 	' request to transfer the pót 1eo that 

••.• ,.....-• 	 • doa.nótfall within the ambt of June.. 

	

• 	'a 	
diction of this Tnibunel. His prayer for 

•:' : 	• 	. 	• 	direction for his transfer is also coupled 

with his apprehension that he may be 

fr tranferred on fál3e 60mp1aint9s pre-

mature till the tenue is ovet. W 	
•, 

therefore finU it dfficult to entertain 

the application as disclOifl9 any grie-

vance at present which can be redressed 

in exercise of juniôdictiofl under the 

provisionso? the Administrative Tribunals 
5, 

	

	
Act. We have explained thq, aboub poeition 

to the applicant and he has,  understood 

	

Si •• 	 the same. Hence wjth liberty to the 	- 

applicant to approach the Tribunal in 

the matter of his transfer or.eny other 	
S 

grievance when arises relating to his 

iz 	
service condition which is required to be 
dealt with by this Tribunal, the applica- 

• 	 tion is dispOOd of as not maintainable, 

• 	 , 	 ' 	
* 	at this stage. The applicant will be at 

librty to approach the appropriate . 

forums for redreseal of his grievances 	• : 

which are dut$fdâ 1the purview of this 

••/ 	
Tribunal, if so advised in accordance with • 

the law. We make 
i 	

that on compis 

• 	of the .tWjQiflQQr thi 	 L' 
OF 

contd.f 

.'•. (2 ojir 	 I  

rner 

tjL 

• • - 	O.A. 139/95 

/ 
	

S .  

a 

n 



Sd/i. VICE CHAIRPAN 

Sd/i.. MEMBER (ACXIN) 

• 	° '• • 36 9z 	 (t• * 

Copy for information a necessary action to $ 

Vasant Bholerao, S/U, Shri Pitaiber Bhelerao, resident of Qtr. No.C-18,. 
oxdareh.n Staff Qtra., Oibzugarh. 

Th..Sacr,tery, flinistry of Information & Rroadcastir,g, Now lhi-110 001. The Director  G.neral, 000rdarehan, 000rdarehan Bhawan, Pnd1 House, 
Copernicus Marg, Now Delhi - 110 001. 
Mr. A.K. Chat.rihury, AddI.C.C.S.C., C.A.T., Cuwaliati Oanoh#  Guwahati, 

: 

La'.. 

•t 	\., 	.. t 

Reitistered vvith A/D 

28.7.95 	applicant in N.E.fluçjioii has been on 

tenure basis it uill,,opon to the 

applicant to apply for trannfor to a 

place of his choice which request 

houever will be made to the concerned 

4' authorities •to consider 'ti-m in accor-

dance with the rules end the deci8ion 

will lie with them. This clarification 

should not be understood as giving 

any direction to the respondents in an 

manner in that respect. 

O.A. 139/95 

S 

Copy of this order may be furni-

shed to the applicant and 11r A.K. 

Choudhury, Rddl.C.G.5.C, 

I. 
	VCC 

 • gJ 
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COVCruncNT OF 1N014 	. 
DOOROUSHAN 	.LJU/: :C1Uflui/flh1 

NO.ODK D 10 17 (1) 93.5 1,2 
 Oatd, Uibruaarh 

the p9th A.ig'95. 

To 
The Director General, 
( S41 Section), 
Dcordarshan, 
Doordarohan Lihevan, 
Mandi House, 
Copernicus Sarg, 
Neu Delhi 	110 001. 

Sub : Roproenntatjj Subnjtod by Sri If.p. 8hlor3o, 
5z.A.C., CCX, Ojbrugarh for transfer to his 
cho.ce St&tion. 

- 	 Enclosed platiao find hornuith a r'proauntation for 
transfer from Sri 1.P. fihalvrao, 	A.tJ., o' this Kondra, Sri 
Bhaierao has completod 2 yOLra cervices in this Kondra. He Is 

facing some problems as his family is staying at Pune, flaharaatra. 

Because of language problem he could not brirg his children to 

this Station. Under the circumatancoa his prayer may be considered 

sympa theticalty. 

Thanking you, 

Your3 taithrully, 

( M.C, R13KHOUA ). Enclo : As àbovo. 	 OIRE.CTOR 

Copy to : 

y 1. The L)irector Generol, Mj.l India Radio. Akashvani 

Ohavan, Prliamet Street, Now Delhi 	1, A 

/ 	representation 3ubmittad by Sri V.P. Ohalorao, 

Sr. A.C.ia cnclosd ht?rIuith for your kind 
nocaaaary action. 

aAa 4e 
0 IRF.CTOR 

I 

41 

w.0jJ7 



/ 
* / 	fICotgar Crel, 

.octIon) 
I 

Ohvan, 
Pandj Houso, 
Copprnicus harg. 
P1fLI DEIJIJ,110 001. 

1C4Q9 	&_ 

(atcd, the Bth August'95. 

Sub:.flaquest of Shri V.P. 1Jhlcrno, rrom 
Ooarciarahan Kondra, 0ibrutirh to Pannjl(Coa), 
E3ombay, TV Relay Centre, Puno, Gulbargti in 
Public ifltOXl]5t. 

(ThrouhpraicD Shannell 

Sir, 
I have assumed choX'e in Cocrdarthan Kendia, t!itrugarh 

on 10/5/93. Thus tha two year tonuro of my puattng i. conpioted. 
A3 usual, certain time 13 oltio roquirnd to procae thc tron?or 
proialu. Konco I roqut the ()iroctorata kindly to contildar the 
following placoc of my choice for my tran3for in uiou or my chil- 

• 	dror education in Purse etc. 

1, Panajj(Cga) Ooordarnhan Kcndrz. • 	 2. T!J Relay Centi, Puns (Lith tronror of poit of Sr.A.O. 
• 	 where Haue Keeping and Ok Keeping function is 

anaud by ministerial 3t0ft under the charge of the 
Station Cnqiçioor) 

3* uotiibay(Aoin3t the po3t of ODA in CCK or with transfer 
of poet of Sr.A.0.) 

• 	 4 9  All India Radio Bombay agoinot the post of Sr.A.O. 
againbt which Jr.A.0* in functioning or agairiot the 
post of' DDA in c.S.u, eombay arm CC(u); office a?' 
IUR & £50, Bombay. 

B e  Coordarshon Kendro 1 Culbarga (Karnsitika a netr place 
0 	 toPto) 

I shall be ç)retef'ul for your kIndnøa to matorislise my 
request in public intaroat an early as poaiblri. 

Thanking you, 

Youre f' ft ful3y. 

• •± •• 	

• 	 0 	 • 

/ 	
0 	

( U.P.IUHALCRAD  
0 	 $EMXOR AOPIIN!STRATIVE orr:CIR I 

	

0 	 0 	 O3URDnRSHAN KfflDt 
0 	 OIRRUCARfl 	 '• 	

•0 

Copyto&. 
• 0 	 1. The Secretary, 11nLtry of I 	3, Now Dothi.110001 

th a request kindly tQ coridcr the above matter 
'Ye Enpathotically baing 'proposal of trana?ur from 

0 	
oordarhon to All India Rndio olea. 

• 'ho Diroctar General, All India Radia. Aka3hvani Oh  
Saneand.Plarg, Now Dolhi-110 001. 

The Director, Doordarohon Kndra, Oibrugarh in qua-
\ 	druplicato, uith o rcquost kindly to foruerd the 

0 	 application to the aforoai 	thori,i. $ 

	

1: 	

0 	

•  V.P. ALRAQ> 
czon norzNIsTn,T1VE 0FFICE 

0 • 	 'I.lO1wiIAP 	0 	• 	 dlIi?' 
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1' a 

To 
7' 	The Director, 

1 	Doordarshafl Kondr, 
DIUHUGA11. 

//)//A&T -'9-/4' 
<453,111 - 

of 	 Sub : riling of a case in 
against my transfer 

the Hofl'blS C.A.T., Guwahati 
order No040/5"II dt.30-8-1995a 

Sir, I have already informed tbaCthe Director General, Doordar' 
shan vidO my telegram dt016-9-95 with a copy thereof by speed post 
that I am going 'to file a case against the said tran1f'er ordar(trafl 
faring me from 00K, Dibrugarh to 00K, Agartala) copies enclosed. I 
have inter elia requested therein kindly to transfer me to 

DDK,GU1b1 

ga where post of 5r.A.0. exists,bY maifltaifli9 statue quo. i.e. H.Q. 

of the pO8t 
of Sr.A.O. or Agartala bo continued at 00K, LukflOW as at 

present and H.Q. of $t.P.O. retained in Gulbarga itself instead of 

transferring the said post at 00K, Lukflou and I may bn transfered to 
00K, Gulbarga uhiCh is one of my choice plaCes. 

. 	I am 48(Oate of Birth 14-6-4 7 ) and in accordance with the 
2 o.m.No.2/EStt(C)79(1) dt.22-6-1979, employers of the age of 45 years 
and above are not to be transferred to such 

h border are as like Aiz819 
nsfered to Agartal8 aS pet 

Agartala etc. etc. Hence I will not be tr a  

this order. 

30 	
I am a chronic patient of hypertension for whiCh I am 

undergoing the treatment for last more than one year. 

From the endorsement of the said transfer order, it is c,leaZ 
that this transfer order is jasued based on your letters No.DOK/01B/ 
9?(1)/93.P dt.23-6-YS and 21-7-95. Hence I request kindly to give me 
copies of these letters foe sending full fledged representation to 

the Directorate and fjle a C880 
in the C.A.T. You are required to 

give me these copies B per instruction 3  in the G.IJIHA.O.M.N0J 30/ 

5/61-AVD dt.258-l96l reproduced as 6.1.1.22 under Rule 14 of 
CCS,CCA 

Rules 1965. 

I therafOt0 
recueSt you kindly riot to relieve me till the 

finalisatiofl of the C.A.T. Case being f1ld by ma, or till the recaipr 
of reviSOd transfer order trnnafOri'tO me to 00K, CulbStga or any a? 
the choice placeS or mine vide my representation dt. -8.95  

or till 

the receipt of my promotion order which ever is earlier. 

Thanking you, 

Enclo : Telegram and 	
Yours faith? lly, 

Speed post 	 I 

copy dt.16-995.. ~Lt- 

	

(.V.p ' GHAL 	) 
SENIOR ADMINISTRATIVE OFFICER 

00K 9  OIBRUGARH. 

•4t4J7. 



/1 

/ 
I 

Jated 	29/0/199, 

30/ 
1. 

The Director General, 
DOORL)ARSHAN, S-f1 £a..cI1 
Doorcershan Bh.wan 9  
Mmdi House, 
Capezdue Marg, 
NW1JLHI -  110001. 

(Through Proper Chmnnsl) 

-d 

	

• Sub s 	RPNT#TJ0Nwy 

	

Ref * 	Qfficg Order No.4O/5Z3J9 	dtd. -._j..O j O8 61995  

5ix, 

With due respect and humble submission I beg to state the 

following few lines for Considering my transfer order once again on 

the following points - 

MtJXCM. GRIUNj 

I am suffering from Hypertention with 'O?/ Slopzc,~, 

 since last year and 1 w now under treatment of Dr. B.C. Medhi 
Meaciat9 Professor of Assam Medical College & Hospital, Uibrugarh 

who hee advised me to Continue my treot,nant fox further period of 
3 (thrss) months. One Msdical Certificate is enclosed for your kind 

perusal. If during my treatment I am transferred to Agertale it will 

be inconvenient for my health. 

-PLLCE ,  of  CHOICE 

I have already disclosed that place of transfer of my choice 
are PUNK, bOMIiAY, PANAJI & IiULUARGA. If I am transferred to my place 

if chocs it will be cgnv.njt for ma to get my proper trsatrnentthsrc 

with th. help of my family members. But at Agartale there is no on@ to 
look after ms. 

ALTERNATiVE MiASIJHL 

As there is alternative measure to transfer some One also 
at Agertala in my place I may be exempted from Joining at Agartal., 

1.UHE O1HAJSF 

Aa my tranifexie not a general transfer I strongly prosi.u'e 
that I have been transfsrr.d at Agartala due to some allegations against 
ma. And if it is so! may be given reasonable opportunity to explain 

i_it will be a transfer 

n my pert, and it will 

afar order is made 

Contd9,. .P021 
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1 . 

t 	
•..\ 	

I 

vindictively as I have agitated some of my grievances egaint the 

local authority in the Court of Law (CiA.To). 

51 	IN uPPO1 Or GQVL.LILULAR 

That I am now almost 48 years of age with ill—health. 

1 have been under medical treatment and in this connection I would 

like to refer Govt. Lirculer No,2/Lst(C)/79(1) 	Intelligence 

Bureau, (M.H.A.) Govt. of India, Dto.(LJelhi end)22fld day of Jun. 9 1979 

in which it is ciserly mentioned that officers of the General Caere 

who are above 45 years of age will stand exempted from Border posting. 
c_4.øp, 

6) 	ON THE OASIS OF GOVT.UIELINZ 

That there is also a Central Govt. Office Memo No.20014/ 

3/83.-IV dtd, 14.12.1983 relating to the allowance and facilitiee. •  

forcivilian employca of the Central Govt.serving in the states of 

North Eastern Region and improvements thereof. According to the said 

Memos as I have completed 2 (two) ycirs service at Dibrugarh aoordarshen 

Kendra on 109 .1995, my transfer nay be considered for posting to a 

Otation of my choice us far as poeeible. As such I may be transferred 

to my placs of choice ia. PUN1 BYt PANAJI AND GULBAffrA. 

c. 

Lkider the cjrcustsnces and the paints to be considered. 

I graciously pray before you to consider my transfer case once again 

end be pleased to stay my transfer order dtd. 30,08.1995 and be 

pleased to altercate the said transfer order to my place of choice as 

preyed for. 

Thanking you, 

a&$ Two 	 Yourp faithfully, 

'90 " 	 2-- 	t If9. 

(+t*! VASANT BHALERAO) 
- 	SENIOR ADMINISTRATIVZ 0FFICR 

C 	 UORDARSAN_KENDRAD1flUGAffli. 

Copyt.$ 	 •1
IV 

1, The Director, Dbrugarh Doorderehen Kendra, Dibrugerh, fsa.o 
' forward my representation to the Directorate, DoorDerehen,New Delht 

00  

eA 
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N..2/SST(0)/79(1)" 
Intelligence Bureau, 

(l4&t) 9  Govt. of India, 

Ds]i, the 22nd June/799 

4 	 OPPICE MEHORADUM 

Reference this Bureau's 0.11. No.2/3T(C)/77(7), 
dated 2.191908 forearding a hat of difficult border poets 
and conditions for confiruiaiofl in the ranks of AClO-Il and',' 
JIO-I(aenera]. & WIT). 

2. 	' It has been further decided that the instructions 
contained in the aforeasid O.M. are appLicable to the titKX±azU 
deputaitani 	permanently position shahl be as undera. 

	

// I) 	A de,utationiat permanently absorbed in the rank of 
Security *eistant and JIO-II will list be confirmed 
in the rank of JIO-I unless he has oonipeted the 

• 	specified border poatizig. 
1.1) 	A deputationiat permanently absorbed in the rank of 

- JIO.'I will not be confirmed in the rank of ACXO-Il 

/ 	
unless. he has completed the epeoified border posting. 

firrL) Offloere of the general oedre who are above 45j'eprs 
of age will, however, ataad exewpted tzi biider postiflg 
for the purpoae of confirmation. 

Sd/u' 
( 
I4.C.MOTVANI ) 

ASSX8TANT DIRECTOR. 

To 

JD Calcutta. 

DD, SIBx s 	Bomnba.y, 61aillong g Tezpare  Madras, Cbandigarh, 
IIB? Ohandigarh, J & K. Lucknow, Kobina, 
Patna. 

. AD/JADe. * 	Jainahedpur, 
lCahiiupgiligurit

ng,  im.la, Leh, Amz'itaar, 
Jammu, .Llibrugarh, 	Srinagar, Varanasi, 
Sbivpuri, Gangtak, :& Puns. 

5 	 4. CIOa 	* 	Bangalore,' Vijayawada, Ahlababad, Trvandrum, 
• Nagpur, Bhopal, Cuttack, Jaipur, 1yderabad, 

- '. 	 ' 	•• 	Delhi, Meerut, Abmedabad. 
5. I;hief Iiwnigration Officer : Madras. 

J 6. All bre/SS Unit at 	,Hra. 
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4SAM MEDiCAL COLLEGE HOSPITAL 
DJBRUGARH 

- 	 R(O1STATION—CARD 

' Book No i 1 	

MRD-OPD-CARDNO 

Name of the patinj.  ............... ......... . 
Date of lasue ... 0.- ......(valid fo3 moutba only) 
Sex'vioe............................... .................. 
PaidRa.2/-(Two)onlybeinquarterlyRegi8tration fee. 

Signature-MRDO?D Counir 
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':1 CF INDIA 

. 	 :__c7__ 

Sanctiofl 15 horflby occorcicd undcr Rulo 222/231 of Goncral 

jnncial Rul8, 1963, for Tour TA/Transfor 1A AdvanCa of Rb," 

LiI00 	

only to 5 hr I 
(R 	

\Jj) 

in COflflOCtjOfl with his tour/traflafor to 

id DG/ODG/CE ordor No. Ij çti " 

3CJ3CO i 0 tstandiflg against him and 

the amount of .ad..- cn 	
br adjU8tOCJ in his final ToL' ;  'Tr3fl5f 3 1 

TA 311. 
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MEPO 

tJith reference tohis application dated 11.10.9' 

pertaining to advance TA on transfer to 00K, APgartala for £ami]4'., 

was considered but it IS not possible under rule to pay himi any 

subquenLadvance after his relieEing from duty on 30.fl9.95 

He is therefore, adiised to submit such claim at 

00K, Agartala and make Purthor eorreipondencewith Station Director 

• 	00K, Agartala. 

( M.S. IIEFION ) 
ADMINIiTRATI'JE OFFICCR 

FÜR D1RCTOR 

To, 

Shri V.P. Bhalerao, SR. 
DCK Campus, ( 
Di brugarh.  
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Travelling Allowance Bill (Non-Gazetted Establishment) 	 - 	 List cfpynicnts 
P1STRICT 

Instruct ions for preparing Travelling Allowance BiU - 	 for 	 19 

Journeys of different kinds and journeys and baits should not be entered ou the same line. Only one 

	

- 	
kind of allowanco should therefore, be filled in on the aamc line and lb amount carried out seoaraiely - . 	 into the lass money column 	- 	 - 

Permanent Iravefling conveysoce and horse allowence sbould be drawn along with the pay 01' the Govt. - 	
servant and not in Travelling Allowance Bills. 

1 Fractions of kijowc*et in the total of a bill for any one journey for each person should not be charged 
• 	'-_-. 	for. 

4: WhCtbe first item of Travelling Allowance Bill is a halt, the datrof commeoccinentof that halt should 
be stated in the 'Rematts' colum@. 	 - 

S. 11 daily allowance is claimed in respect of a road journey, the number of kilometers travelled abould be 
- entered in column 44 and the daily allowance in columns 24 to 26. 

Journey performed beyond Indian territory should be indiesied separately and the distance travelled 
sould be stated in each case. 
When Travelling Allowance is claimed in respect of a journey to or from hill station, it should be 
mentioned in the "Remarks" Column whether or not the halt has exceeded ten days. 

.( Space for pre-audit enfacement in respect of Bills submitted for pre-audit) 
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To be cotsr.d by Drawjg Officer and tbeckcd In Accountant O.c.rah's Oflice 
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